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BUSINESS OF THE HOUSE 

THE MINISTER OF STATE IN THE 
MINISTRY OF WORKS AND HOUS-
ING AND IN THE DEPARTMENT 
OF PARLIAMENTARY AFFAIRS 
(SHRI H.K.L. BHAGAT): On.behalfof 
Shri Bhi hma Narain Singh, wlth your 
permission, Sir, I rise t~ a~nounce 
the Government. Business in ~his House 
during the week commenclng 18th 
October, 1982 will consist of :-
I. Discussion on the Resolution see~g 

disapproval of the Central EXClSe 
Laws (Amendment and Validation) 
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Ordinance, 1982, and consideration 
and pas ing of the Central Excise 
Laws (Amendment and Validation) 
Bill, 1982. 

Q. Discussion on the Resolution seeking 
approval for declaration of certain 
Services of Assam a Es ential Ser-
vices. 

3. Discussion and voting on the Supple-
mentary Demands for Grants for 
the State of Assam for 1982-83. 

+ Discussion and voting on the Supple-
mentary Demands for Grants (Gernal 
for 1982-83) . 

.5. Consideration of any item of Govern-
mentBusiness carried over from today's 
Order Paper. 

,6. Consideration and pasing of : -

(a) The Andhra Scientific ' Company 
Limited (acquistion and Transfer 
of U~dertakings) Bill, 1982. 

(b) The Central Universities (Amend-
ment) Bill, 1982, as passed by Rajya 
Sabha.; 

7. Discussion on the Sixth Five Year Plan. 
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PROF. MADHU DANDAVATE 
(Ilajpur) : Mr deputy-Speaker, Sir, 
the President of the Chandigarh unit 
of the Janta Party conducted an enquiry 
into the allegation that the Government 
Railway police had arrested hundreds 
of Bihari passengers, mOliitly labourer!! 

aving valid ticket. and ~ot them convicted 
on a charae of ticketless travel. 

They are lodged in Bahadurgarh fort 
PrUon camp and AmritB r jail to help 
Punjab Government meet the shortages 
of emir in prlsions overcrowded 
with A.kali Morcha volunteers. They were 
allegedly made to work as sweeper!! 
and cooks. 

The eDquiry has clearly established that 
the3e allegations were correct and there 
was a collusion between the Railway 
authorities and the Punjab Government 
in this entire episode. 

The team of opposition M. Ps which 
visited the concerned jails on 13th October 
has confirmed these . fact . 

I demand that the Government should 
make a compr hensivc tatement on this 
episode and talce nec ssary steps to relieve 
the victims of their agony and offer them 
adequate compen ation for the illt reat-
ment meted out to them. 

SHRI KRISHNA CHANDRA HALDER 
(Durg ~apul' : Mr. Deputy-Speaker, 
Sir, Workers of the Nation 1 Herald have 
not been paid salary for September, I9811, 
nor two yean bonus. Eleven month over-
time allowance has not been disbursed 
to press workers and provident fund deduc-
tion amounting to several lakh of rupees 
have not been deposited. There are other 
matters concerning the workers which need 
to be looked into. I would request to the 
Government to look into the matter and 
make a statement in the House next week. 

ince the transport problem in Calcutta 
is acute, there is need for the introduction 
of circular train ervice immediately. 
Government hould make a statement 
in the House next week in this regard. 
(intmuptiDfIS) • 

•• ~Ot recorded. 

MR. DBPUTY·SPBAKBR : Only the 
approved vers1QQ will 10 OIl record. 
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MR. DEPUTY-SPEAKBR : When you. 
want certain hems to be included in the 
next week's agenda, you are expected to 
read only the approved text. Only the 
approved version will go on record. 
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Shri Jaipal Singh Kashy ap then left the 
House. 

MR DEPUTY SPEAKER: YO'll are 
expected to read that. Only what Ib.as 
been approved will gO on record. Now 
Mr. B. D. Singh. 
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MR. DEPU Y SPEAKER: Now Mr. 
Pranab Mukherjee. Supplementary Dema-
nds. 

SHRI RAM VILAS PASW AN : The 
Minister of Parliamentary Affain should 
reply. 

MR. DEPUTY SPEAKER: Sorry, 
Mr. Mukherjee. Now Mr. Bhagat. 

nIE MINISTER OF STATE IN THE 
MINISTRY OF WORKS AND 
HOUSING AND IN THE 
DEPARTMENT OF PARLIA· 
MENTARY AFFAIRS (SHRI H.K.L. 
BHAGAT) : I have heard the hon. Mem-
bers with respect an attention. I shall v ry 
carefully go through the records and bring 
to the notice of the Business Advisory 
Committee, such matters which are consi-
der necessary. 

'1\' ~ ,enn ... ql"c",, : 4rt4 ~g q;yr-_ 
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UPPLEMENTAR. Y DEMANDS FOR 
GRANTS (GENERAL). 1982-83· 

THE MINISTER OF FINANCE 
(SHRI PRANAB MUKHERJEE) : I 
beg to present a statement (Hindi and 
Bnglish versions) showing supplementary 
Demands for Grants in respect of the 
Budget (General) for 1982-83. 

n.15 br. , 
A DHRA SCIENTIFIC COMPANY 
LTD. (ACQUISITION AND 
TRANSFER OF tuNDERTAKINGS) 
BILL.· 

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND WORKS AND 
HOUSING) SHRI BHISHMA NARAIN 

INGH) : On Behalf of Shri R. Venkata-
raman I beg to move for leave to introduce 
a Bill to provide for the acquistion and 
transfer of the undertakings of the Andhra 

cientific Company Limited with a view 
to securing the proper management of 
uch undertakings so as to subserve the 

interests of the general public by ensuring 
the continuity of pr<x\uction of licientific 
instruments which are vital to the need'J of 
the country and for mat.ters connected 
therewith or incidental thereto. 

MR DEPUTY SPEAKER : The ques-
tion is : 

"That leave be granted to introduce 
a Bill to provide for the acquistion 
and transfer of the undertakings of 
the Andhra Scientific Company Limi-
ted, with a view to securinglthe proper 
managemen t of such undertakings 
so as to subserve the interests of the 
general public by ensuring the 
continuity of production of scientific 
instruments which are vital to the 
needs of the c untry and for matters 
conncted therewith or incidental 
thereto." 

The motion was adopted 

HRI BHISMA NARAIN SINGH 
I introduce.. the Bill. 

CENTRAL EXCI E LAWS (AMEND-
MENl' AND VALIDATION )BILL* 

THE MINISTER F FINANCE 
(SHRI PRANAB MUKHERJEE) : 
I beg to move for leave to introduce 
a Bill to provide for the amendment of 
laws relating to Central Excise and to 
validate duties of xcise collected under 
such laws. 

MR. DEPUTY SPEAKER: The ques-
tion is: 

"That leave be granted to introduce 
a Bill to provide for the amendment 
of laws relating to Central excise and 
to validate duties of excise collected 
under such laws." 

The motion was adopted. 

SHRI PRANAB MUKHERjEE: I 
introduce @ the Bill. 

12.16 hrs. 

STATEMENT RE: CEo TRAL EXCI E 
LAWS (AMENDMENT AND VALI-

DATION) ORDINANCE, 1982 

THE MINI TER OF FINANCE 
(SHRI PRANAB MUKHERJEE): I beg 
to lay on the Table an explanatory state-
ment (Hindi aud English versions) giving 
reasons- for immediate legislation by the 
Central Excise Laws (Amendment and 
Validation) Ordinance, 1982. 

. 
RUBBER (AMENDMENT) BILL 

contd. 

MR. DEPUTY SPEAKER: The House 
will now take up further comideration 
of the following motion m ved by Shri 
Shivraj V. Patil on the 13th October, 
1982, namely: 

"That the Bill further to amend 
the Rubber Act, 1947, a pa sed by 
Rajya Sabha, be taken into considera-
tion." 

There are two speakers-Mr. N. Dennis 
and Mr. Banatwalla. They will take 
five minute each. Then the Minister 
will reply. Mr. Mool Chand Daga was 
on his legs. H e is not present in the 
House. His time will be taken by Mr. 
Dennis . 
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